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IN TILE CENI'RALI ADMINISTRATIVE TRI3UNAL 

CU T2 ACK LCF; C UTTC K. 

Original Application No. 376 of 1996 

Cuttac}c this the 28th day of may, 1996, 

NARAYANA PRASAD DAS 	 S .• 
	 APLIC ANT 

VRS. 

UNION OF INDIA & OTHERS. 	S.. 
	 RESPONDENTS 

(FOR_INSTRUCTICS) 

L 	Whether it be referred to the reporters or n? r" 
2. 	Whether it be circulated to all the 3enches of the 

Central Adninistrative Trijuna1s or not? 

( N. SAHU ) 
E43ER (ADNI5TRATIvE) 

I 
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CENTRAL ADNISTRATIVE TRIBUNAL 

CUTTACK NCH: CUTTAK. 

of 1996  

Cuttac]c this the 28th of May, 1996 

R A Mi 

NARAYAN PRASAD DAS, AGED ABOUT 47 YEARS, 
SON OF LATE NITYANANDA DAS, IMOTOR CAR DRIVER, 

doordarshan kendra, Unit-i, Bhubaneswar, 
District- Khurda. 	... 	 ... Applicant 

By the Applicant 	; i/s. R.B. L.thapatra,N.R.Routray, 
S. Sa rkar, 3.Nath,Advccttes. 

— Versus — 

Union of India represented by 
Secretary to Government of India, 
Ministry of Infornation and Broadcasting, 
New Delhi. 

Director General, Doordarshan, 
.4andi HOuse,00pernicus ivlarg, 
New Delhi-i. 

Director,Doordarshan Yndra, 
Bhubaneswar...5,Djst. Ithurda. 

4• 	The Imber- Secretary, 
Fifth Central Pay Courrtiss ion, 
Vigyan Ehavan, Aflnex,frl.A.Road, 
New Delhi-i, 	... 	... 	 iSpcndents 

By the Respondents : YIr. Ashok MDhanty,njQr Staring 
Counsel (Central). 

. . S • •S • • S • S S SSs5 	. • • . . ••...s.e • . 	• • • • • s...•.• . . . • , • 
ORDER 

£, N. SAHU, 1'EM3ER ( ADNISTRATIVE ): 

Learned Counsel for the Applicant, .lr, R. 3. 

Mohapatra is pre sent and has taken Lte through the brief. 
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In this application, the applicant is aggrieved for not 

taking him in the category of Technical Staff nor giving 

him promotion as per the promotion scheme settled by the 

L.ni5try Of Personnel, Public Grievances and Pensicns 

and to re-fix his Scale of pay as techiical staff On the 

basis of the advice of the 5th Central Pay Commission 

vide Office fvb~iiorandurri dated 30th Nosyemoer, 1993. The 

Drivers' Association, DOordarshari Endra, BhUbanear, 

had taken up this natter with the Director General, All 

India Radio, New Delhi on 31st Decmoer, 1993 vide 

AnnexUre_A14. It has been pointed out to him that the 

C 011ectorate of Central Excise and Custom5, Bhubaneswar by 

an order dated 15th Decemoer, 1994, vide Aflnexure-?/4, 

made some prarotions of Ybtor Vehicle Drivers (Ordinary 

Grade) to officiate in the grade of Motor Vehicle Driver, 

Grade-I. In short, the C011ectorate of Central Excise and 

Customs, Bhubanewar had implemented the Scheme of 

Ministry Of PeBSonnel, Public urievances and Pensions, 

as per Annexure- P/2. After this, by Annexure 
- ?V5, 

dated 1st June, 1995, the Director General, Doordarshan 

'121 ndi House, Copernicus 4arg, NEW Delhi inforrrd theDjrector 

Doordarshan Kendra, Bhubax-ieswar_751 001 that in connection 

with implementation of promotion scheme for Staff Car 



Drive 

Grievances and pensions schene dated 30.11.1993 and 

Caquential creaticn of posts of Grade II in the 

cadre of drivers, proposal has since been sent to the 

Ministry of Informaticn and Broadcasting. The decision  

of the '1inistry is awaited. By Annexuee - A/6, the 

Driver& Assccietjcri of All India Radioancj Doordarshan 

Kendra have nade a representaticn to the Director 

General, Doordarshan, 1Jandj I-  foUSe,Ccpernjcus Marg,Ne 

Delhi-hO 001 on 29.12.1995 for taking necessary actiai 

to iirplerint the tine scale schene at the earliest. 

They have also Drought to the notice of the Director 

General about the inplenentation of this SCherrF by 

other Departmenta like that of the Collectorate, Central 

Excise and Customs, Ehuoaneswar by its order dated 

15.12.1994. In view of this, it has oeen requested that 

the Ministry shaild cvey its decision at an early date. 

t is  =46E the decision of the Ministry that dispo.a1 

of this petition depends. The claim inthls petition is 

to direct the Respondents to make a gr&ed promotional 

scherre includ6 the motor car drivers in the technical 

category and to step up of their scale of pay as Motor 

Car D r lye r s in par with the Reserve Bank of md I a in 

accordance with the directions given by the viinistry 
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of Persxmnel, Puolic Grievances and penSions, Government 

of India. This applicaticn, therefore, can be disposed 

of by giving a suitaole directicn to the Secretary to 

Governrrnt of India, Ministry of Information and Broad 

CaStings  New Delhi. 

I, hereby direct ResponLient No.1 to 

examine the proposals sent to him by the Director 

General, Doordarshan, Mandi House, Copernicus irg, 

New Delhi reference No. 5/2/94-8.11 dated 01.06.1995, 

(Annexure_A/5 to the petition 	and examine the Said 

proposal and convey its decision to ReSponent No.2 

so that Respor.ent NO.2 can inform to all other 

Kendras about this matter, 

2, 	 ReSpondent No.1 Shall dispose of this 

matter within a period of 3(three) mths from the 

date of receipt of a copy of this order. 

The original Applicatico is disposed of 

accordiLgly at the admission stage. 

shri Ashok Mohanty, learned Senior 

standing Counsel (Central) is present for the Union 

of India and is heard. 

. 	. •. . . . . . . •. . . . . . 
(N. SAHU) 

iii3ER (zMLNIsTiTIvE) 

KNMohantv  
28519 


